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(b) Annua] Report of the Hin-
dustan Antibiotics Limited, Pim-
pri, Poona, for the year 1975-
76 along with the Audited Accounts
(b) Annua] Report of the Madras and the comme_'nts of the Comp-

Fertilizers Limited, Manali, Madras, troller and Auditor General there-

for the year 1975-76 along with the on. [Placed in Library. See No,

Audited Accounts and the com- 418/71.]

ments of the Comptroller and

Auditor General thereon, [Placed
in Library. See No. LT-414/717.]

(3) (a) Review by the Govern-
on the working of the Hindustan

(2) (a) Review by the Govern-
ment on the working of the Madras
Fertilizers Limited, Manali, Madras,
for the year 1975-76.

NOTIFICATIONS UNDER COMPANIES ACT

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): I beg
to lay on the Table:—

Organic Chemicals Limited, Rasa-
yani (Maharashtra) for the year
1975-786.

(b) Annual Report of the
Hindustan Organic Chemicals
Limited, Rasayani (Maharashtra)
for the yecar 1975-76 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor Quemeral thereon. [Placed
In Library. See No, LT-415/77.]

t4) (a) Review by the Govern-
ment on the working of the Indian
Drugs and Pharmaceuticals Limited,
New Delhj for the vear 1975-76.

{by Annual Report of the Indian
Drugs and Pharmaceuticals Limit-
ed, New Dellii, for the year 1975-76
along with the Audited Accounts
and th~ ccoments of the Comp-
troller ang Auditor General there-
on. IPlaceq in Library., Sce No.
LT-416/77 )

(5) (a) Review by the Govern-
nment on the working of {he
Hindustan Insecticides  Limited,
Ney Delhi, for the vear 1975-76.

(h) Annual Report of the Hin-
dustan Insccticides Limited, New
Delhi for the year 1975-76 along
with the Audited Accounts and the
commentg of the Comptroller and
Auditor Genera] thereon, [Placed
in Library. See No. LT-417/77.]

(6) (a) Review by the Govern-
ment on the working of the Hin-
dustan Antibiotics Limited, Pimpri,
Poona, for the year 1975-76.

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section (3)
of section 642 of the Companies Act,
1956:—

(i) The Cost Accounting Re-
cords (Polyester) Rules, 1977
published in Notification No,
G.S.R. 126 (E) in Gazette of India
dated the 24th March, 1977.

(ii) The Cost Accounting Re-
cords (Nylon) Rules, 1977 pub-
lished in Notification No. G.S.R.
157(E) jn Gazette of India dated
the 1st April, 1977,

(iii) The Company Law Boarg
{Benchy Amendment Rules, 1977
published in Notification No.
G.SR. 601 in Gazette of India
dated the 7th May. 1977.

(ivy The Public Companies
(Terms: of issue of debentures and
of raising of loans with option to
convert such debentures or loasns
into shares) Rules, 1977 published
in Notification No. G.S.R. 602 in
Gazette of.India dated the 7th
May, 1977.

t+) The Compoanies  (Central
Governments) General Rules and
Forms (Amendment) Rules, 1977
published in Notification No,
G.S.R. 627 in Gazette of India
dated the 14th May, 1977.

(vi) The Companies (Secre-
tary's Qualificationg) (Second
Amendment) Rules, 1977 publish.
ed in Notification No. G.S.R. 628
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[Shri Shanti Bhushan]
in Gazette of India dated the 14th

May, 1977. [Placed in Library.
See No. LT-418/77]1.
(2) A copy of Corrigendum

(Hindi ang English versions) to the
Draft Order No. 33/39/76-CL. III
regarding conversion of loan into
equity capital by M's. Mining and
Allieg Machinery Corporation Limi-
ted. [Placed in Library. See No.
LT-420 77].

(3) A copy of the Bihar Hindu
Religious Trusts (Second Amend-
ment) Ordinance, 1977 (Hindi and
English versions) promulgated@ by
the Governor of Bihar on the 9th
April. 1977, under article 213(2) (2)
of the Constitution read with clause
(¢) (ivy cof the Proclamation dated
the 3Mth Avoril. 1977 issued by the
Vice-President acting as President
in relation to the State of Bihar,
[Placed in Library. Sce No. LT-
421/77].

REPORT ON PROGRESS MADF IN THE

INTAKE OF SC & ST PERSONs AGAINST

VACANCIE§ RESERVED FOR THEM ON THE
RamLways uvpro 30-9-1976

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
I beg to lay on the Table a copy of
the Report (Hindi and English ver-
sions) on tac progress made in the
intake of Scheduled Castes and Sche-
duleq Triteg against vacancies re-
served for them in recruitment and
promotion categories on the Railways
for the half yecar ending the 30th
September. 1976. [Placed in Library.
See No. LT-422/77].

PROCLAMATION REVOKING PROCLAMATION

ISSUED BY VICE-PRESIDENT ACTING AS

PRESIDENT IN RELATION TO THE STATE OF
‘WEsST BENGAL ON 30-4-77,

SHRI RAVINDRA VARMA: On be.
half of Chaudhuri Charan Singh, I
beg to lay on the Table a copy of
the Proclamation (Hindi and English
versions) dated the 21st June, 1977

JUNE 21, 1877

Genl. Budget, - 160
1977-78—Genl. Dis.

issued by the Vice-President acting as
President under clause (2) of article
356 of the Constitution revoking the
Proclamation issueq by him on the
30th April, 1977 in relation to the
State of West Bengal, published in
Notification No. G.S.R. 388(E) in
Gazette of India dated the 21st June,
1977, under article 356(3) of the Con-
stitution. [Placed in Library. See No.
LT-423/77].

1215 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following message received from
the Sccretary-General of Rajya
Sabha: —

“In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajva Sabha, I
am directed to return herewith the
Appropriation (Railwavs) No. 2
Bill 1977, which was passed by the
Lok Sabha at its citting held on the
17th June. 1977, and transmitted to
the Rajva Sabha for itg recom-
mendations and to state that this
House has no recommendationg to
make to the Lok Sabha in regard to
the said Bill.”

12.17 hrs.

GENERAL BUDGET, 1977-78—GENE-
RAL DISCUSSION—Contd,

MR. SPEAKER: The House will
now resume the general discussion on
the General Budget. The time avail-
able for each party has been calcula-
ted. The Congress Party has got 1
hour 1 minute left whereas the Janata
Party has still a lot of time—5 hours.
Therefore, to compensate it, two mem-
berg from this must be calleq for
every member from that side.

SHRI N. SREEKANTAN NAIR
(Quilon): There are many indepen-



